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CENTRAL  
?GALORE BENCH 

Second Floor, 
Cornrnercial Complex, 
Indiranagar, 
Barigalore-560 038. 

1)ated:-1 6 AUG 1994 

APPL ICAT IQ NUMBER: 14 g 	17 124 

APPLlCNTS: RtS?CNDENTS: 

CA o / 
j To. 

. 	.. .•(_ . 

•. 	Subject:- Forwarding of copies of the Orders passed by the 
Central administrative Tribunai,Bangaloree 

Please find enclosed herewith a copy Of the DER/ 

• 	_STY-DER/TERiMER/, passed by this Tribunal in the above 

mentioned application(s) 	 C7 ciZ__ 

I 
LC_ 	j4 DJUTY REGISTRAR 

JUD IC IAL BRPNCHES. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BEPJCH:BANCALORE 

' 	• 	 APPLICATION NDs,14/1994 & 
176/1994 

DATED THIS THE TWENTYNINETH DAY Of 3ULY 91994 

Mr. iustice P.K. Shyamsundar, Vice Chairman 

Mr. T.V. Ramanan, Member (A) 

Mr. V.R. Raghuvir 
Aged about 55 years 
R/a T/C...1, P&T Staff Quarters 
Malmarutj Extension 
Belgaum 	59 0016 

Mr. P1, Giridharan Nair 
Aged about 52 years 
C..1/2 9  Telecom Starr Quarters 
Mangalore..575 006. 	 ,,,, Applicants  

(By Dr. M.S. Nagaraja, Advocate) 

Us, 

Union of India 
represented by the 
Secretary/Ministry or Communi-
cations (Telecom) 
New Delhi. 

The Director General (Telecom) 
Department of Telecommunications 
3anchar Bhavan, New Delhi, 

3, The Chief General Manager 
Telecom, Karnataka Circle 
Bangalore - 560 008. 

(8y5hri M.V. Raó, A,C.G,5,c,) 

Respondents 

ORDER 

(Mr. T.V. Ramanai Member (A)) 

This case is reposted to today s  We 

dispose of this application following the order made b 

in Application nos. 1022/1994 & 159 to 165/1 994, 

2 0 	tJe direct the respon!9nts to step up 

the pay of both the applicants so that they draw their 

pay on par with their junior, Shri P. Panjiara and 



2 rMM 

Shri 	N.S. 'hah as fhe Case may be,, 	The 

app1jcantswjl1 be entjtlad to all consaquenja 

monetary b46efits Ohich will, however, be 
limited tohs period or 3 years prior to the 

date or 4i1ing or t ese applicatjg, i•9. 

29.12.1993 This d rectjon may be Carried out 

within a piod of months from the date 

of receipt a copy or this order. 	No order a 
to Costs, 

(T.v. 	RAr'4NAN) (P.K. 	:SHY4-SUNDAR) MEIBERA) VICE CHAIRPAN 

I  UE COPY 
mr. 
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Tr 
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CENTRIAL ADMB\JISTRATPE TRIBUNIj 

BCH 

Second Floor, 
Commercial Complex, 
In dir n ag a r, 
BNGALORE... 560 $38. 

Dated; 2 DEC1994 
APPLICATI NO: 529 of 1994 in 0.A.No.14/94 & 176/94. 

-------------- 

Sri.V.R.Raghuvir and another 

Secretary,M/o.Cornrnunications,NDelhi and two others. 

Miscellaneous 

APPLICJTS :-

V/s. 

RESPNDFNTS 

T. 

1. 	 Dr.M.S.Nagaraja,Advocate,No. 11, 
Second Floor,First Cross, 
Sujatha Compoex,Gandiriagar, 
Bangalore-560 009. 

2, 	 Sri.M.Vasudeva Rao,Addl.Central 
Govt.Stng.Counsel,High Court Bldg, 
Bang alore- 560001. 

Su.5ject; 	srwaing. f -c.pi 	of the OrdQr. Passed b Central Administr2t±0 Tribunal Bagajr y the 
 --xx-- 

1ese find enclised herewith a copy of the DER/ 
STAY DER/TER ORDER/ Passed by 

this Tri&-j in- the mentioned PPlication 5 ) on 23-11-1994. 	
above  

AE 
ICIAL BRCHES. 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore V. R 	 fi. S 
M NC: 529/94 in 	T 

Original Application No .....i4..&...i7.6....................of 1994. 

ORDER SHEET (contd) 

Date 	 Office Notes 	 Orders of Tribunal 

PKS(VC)/TVR (MA) 

23.11.1994 
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Orders on (l.A. No.529/94 for extension of 
time. 

Heard We see no reason to extend 

further time asked for by the Govt. to 

comply with our directions. The reason 

now adduced is that the department proposes 

to file an SLP etc., etc. which is no 

reason at all. If the SLP is filed and an 

order is made thereon to the detriment of 

4. the employee, the rights of the employee 

will stand regulated by the outcome of the 

decision in the SLP. But,then, the depart-

ment proposes to file an SLP is no ground 

to defer compliance of our directions. We 

do not wish to say anything more. We see 

no ground to grant extension of time and 

the application seeking for such extension 

is rejected. 

We are told that, in similar circum—

stances the decision of the Ernakulam 8ench 

giving a similar direction was acceded to 

and implemented despite proposal to file an 

SLP in that behalf. We do not see why 

such course of action could not have been 

taken in this case also. 



Orders of Tribunal 

rnjsh a copy of this order at once to 

th' learned standing counsel so that he can 

tae e further action with the department. 
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o Notes 	 I 	 Orders of Tribunal 

PKS(VC)/TVR(MA) 

8.2.95 

Herein the petitioner contends that action 

be taken against the respondents;.for not 

complying with the orders of this Tribunal. 

Now, Dr. Nagaraja for •the contempt petitioner 

tells that our orders have been carried out 

and we therefore see no reason to proceed with 

this contempt petition which atands disposed of 

accordingly. 

MEMBER (A) 	 VICE CHAIRIN 

IF coPy 
L)) 

jCtO fIcOt 

Central AdmiflSti"9 Tribunal 

angalorO Bench 
Bangalora 

Date 


